FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
PERFACT COLOR DIGITAL PRINTS PRIVATE LIMITED

S. No. | PARTICULARS Details
1. | Name of corporate debtor erfact Color Digital Prints Private
Limited
2. | Date of incorporation of corporate debtor  28/04/2003
3. ROC-Delhi

Authority under which corporate debtor is
incorporated / registered

4. Corporate Identity No. / Limited [J/4993DL2003PTC120065
Liability Identification No. of corporate
debtor

. | Address of the registered office and [Shop No-2, Prem'Nagar Market, Tyagraj
principal office (if any) of corporate Nagar, New Delhi — 110003.

debtor

6. | Date of closure of Insolvency Resolution25.02.2022
Process

7. | Liquidation —commencement date 0125.02.2022 (Order was pronounced on
corporate debtor 25.02.2022 by Hon’be NCLT, New

Delhi Bench V vide 1.A. 1201/2021 and
the copy of the NCLT order was received
by Liquidator on 28.02.2022)

8. | Name and registration number of the [Name: Harish Taneja

insolvency  professional acting as [Reg. Number: IBBI/IPA-002/IP-
liquidator IN00088/2017-2018/10229

9. | Address and e-mail of the liquidator, Reg. Address: 236 L, Model Town,

as registered with the Board Sonipat, Haryana - 131001
Email address:

harishtaneja78@gmail.com

10. | Address and e-mail to be used for  [Reg. Address: 236 L, Model Town,
Sonipat, Haryana - 131001

IEmail address:
cirp.perfactcolor@gmail.com

11. | Last date for submission of claims 30.03.2022

correspondence with the liquidator

Notice is hereby given that the National Company Law Tribunal New Delhi Bench V has ordered
the commencement of liquidation of M/s Perfact Color Digital Prints Private Limited on
25.02.2022. However order was received by the Liquidator on 28.02.2022.

The stakeholders of M/s Perfact Color Digital Prints Private Limited are hereby called upon to
submit their claims with proof on or before 30.03.2022, to the liquidator at the address mentioned

against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract Penalties.

Date: 01.03.2022
Place: New Delhi

IBBI/IPA-002/IP-NO0088/2017-2018/10229
263L, Model Town, Sonipat, Haryana-131001
Mail ID: harishtaneja78@gmail.com




FORMB
PUBLIC ANNOUNCEMENT

(Under Regulation 12 of the Insolvency and Bankruptcy
Board of Indiai Liguidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
RELEVANT PARTICULARS
NAME OF CORPORATE DEBTOR | PERFACT COLOR DIGITAL PRINTS PRIVATE LIMITED
2| Diate of Incorporeion of Corporsde Deblor| 2800412003 -
3| Aufhority under which Corparale Deblor | Registrar of Companies = Defhi
% Incorparaled Ragistered
4. | Corporate Idenlity Me. | Limitad Liablily
Identification Ma. of Corporate Debilor
£ | Address of the negistansd office & prncpal
affice (i any) of Corporste Dehior
B | Date of closure of Insolvency
| Resaluticn Process

1. | Liquidation commencement date
in respect of comporate debtor

UT48530L2003PTCA 20065

Shop Ma-2, Pram MNagar Market, Tyagraj
Magar, Mew Delhé - 110003,

2002, 82

5.0 2022 {Order was pronounced on 25.02 2022 by
Hon'oe NCLT, Mew Dehi Bench V vide LA, 120172021
and the copy of the NCLT order was recsived by
S e

Wame: Harish Tanaja
Regn. No: IBBIPA-D021P-NOD0BS2017-2018/10229
Regd. Address: 236 L, Model Town,

Samipal, Haryana - 1311001

XN - DaiEnes el oom |

Regd. Addrazs; 236 L, Moodal Town,

Sanipat, Haryana - 111001

E-miail : cirp.pedacicolori@omad com

| &, | Name and registration rumber of e
insatvency professiona acting as Liquidalor
§. | Address and e-mai of the Liquidator,
| a5 ragistansd with the Board

0] Addvess and e-mail to be used for
| correspondence with Be liguidator

11| Last date for submizsion of Claims 10.03.2022

Molice is hereby given thal the Mational Company Law Tribunal New Dethi Bench V' has ordered
the commencement of bquidation of MYs Perfact Color Digital Prints Private Limited on
25.02.2022, However arder was received by the Liquidatoron 26.02.2022,

The stakeholders of Mis Perfact Color Digital Prints Private Limited are hersty called upon to
gubmit their claims with proof on or before 30.03.2022 1o the liquidatar at the address menfioned
against item No. 10

The financal craditors shall subendt their claims with proof by electronic means only. All other
crediors may submit the claims with the proof in person, by postor by electronic means.
Submission of false or misleading proof of claims shall attract Penalties.

Harish Taneja, Liquidaior

Reg. No.: IBBIIPA-002/1P-NOOOBE2017-201810229
Add.: 2631, Model Town, Sonipat, Haryana-131001
Mail ID; harishtaneja7 3@ gmail.com

Date :01.03.2022
Place : Mew Dalhi

TUESDAY, MARCH 1, 2022

TATA CAPITAL FINANCIAL SERVICES LIMITED

v

TATA

Branch Address: Tth Floor, Videocon Tower,
Jhandewalan Extention, Block - E, Delhi - 110055

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
(As per Appendix |V read with rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the Tata Capital Financial
Senaces Lid. under the Securbzabon and Reconstruction of Financial Assets and
Enforcermnent of Security Interest Act, 2002 and in exercise of powers conferred under
saction 13(12) read with Rube 3 of the Security Interest (Enforcement) Rules, 2002, issued
a Demand Notice dated 13-12-2021 as below calling upon the Borrowers to repay the
amount mantioned in the notica within 60 days from the date of tha said nofice.

The Bormowers, having failed to repay the amount, nofice is haraby given to the Bomowars,
in particular and the public, in general, that the undersigned has taken Fossassion of the
property described herein below in exercige of powers confermed on him under Section
13(d) read with Rule B of the said Acl

The Bormowers, in particular, and the public in general, are hereby cautioned nol to deal
with the property and any dealings with the property will be subject to tha charge of the Tata
Capilal Financial Services Limited, for an armount referrad to balow along with intarest
theraon and penalintarest, charges, costs ete. from date of demand nobica.

Loan MName of Obligor(s)/Legal Heir(s)/
Agcount No. | Legal Representative(s)

2354853 1. Ms Azsha Dua, House Mo, 2447 Ground Floor, Hudson
Lane, Kingsway Camp, {north Wesi) Delhi-110009,
Mobile 9560552447, 9873906325, E Mail -
Duapalaka@gmail.com. 2. Gaurav Dua, House No.
2447 Ground Floor, Hudson Lane, Kingsway Camp,
(morth West) Deihi-110009. 3. Ms. Palak Dua, House No.
2447 Ground Fleor, Hudson Lane, Kingsway Camp,
(marth West) Delhi-110008

Description of Securad Assels/immaovable Properties: Santire Basement, Ground
Floor, & Second Floor OF Built-up Properly Bearing Mumber 2447, Admeasuring 160
Square Yards, Sduated Al Hudson Lane, Kingsway Camp, Delhi, Mare Particulary
Described In Relinquishmant Deed & Ractification Deed Datad 08.02,2011 & 27.09.2018,
Rescpecively

Date: - 011032022
Place: - Delhi

Amount as
on Dated

Rs. 44 42 8431
& 13-12-2021
Date of
Constructive
Poszession

25-02-2022

Sd/- Authorised Officer,
For TATA CAPITAL FINANCIAL SERVICES Limited

REGD.A/D/DASTI/AFFIXATION/BEAT OF DRUM &  BXHES

PUBLICATION/NOTICE BOARD OF DRT
SALE PROCLAMATION
DFFICE OF THE RECOVERY OFFICER-I
DEBTS RECOVERY TRIBUNAL-I, MUMBAI
MTHNL Bhavan, 3rd Floor, Colaba Markel, Colaba, Mumbai.

Mao. 14772022
i DATED: 22.02.2022
PROCLAMATION OF SALE INDER RULES 38, 52(2) OF
SECOMD SCHEDULE T0 THE INCOME TAX ACT, 1961 READ WITH THE

RECOVERY OF DEBTS DUE TO BANK AMD FINAMCIAL INSTITUTIONS ACT, 1993
Bank of Baroda, Jacoh Circle Branch ... Canificate Holdars

[iGrg. Applicants)
s
Wi, Halystar Matural Resaurces PyiLid & Ors |- Cerficata Deblors
CO =10 M Hohystar Malurs Besources Pyl L1, 3 pivade limsibed compa nyg hasing it registenesd aflice al
138-4, Himaypur, Saddarjung Enclave, Mew Delhi 110029,
CO-2:Mr. Pradeep Pafiwal, a1 B-9' 13, Vasant Wihar, Mew Dethi 11057
Ci-3:  Mis. Riddhi Siddhi Gluco Biols Lid., & fmiled company having its ragistened offica at 701, Sakar-1,
Qpp. Mehna Bridge, Mear Gandhigram Raileay station, &shram Boad Shmedabad 30009,
CO=4; Mg, Dharmades Infrasinictune Lid., @ limibed company having ils registened offioe al 707, Sakar-
1. Opo Meaheu Bridge Mear Gandhigram Ralway Station, Ashram Road, Ahmedabad 380 004
Whearaas Hon'ble Presidng Officer, Dabts Recovary Tribunal Mo. Il Mumbai has drewn ug the Recovery
Carificate in Original Application Mo 11562014 far rapoveny of Re, 24,08 48 604,00 with inlerect and costs
framthe Carificate Debtors and 8 sum of Re. 24,27 84, 56700 is recoverable logathar sith further interast
and changes as par the Racowesy Certificata ( Deonea,
And wharass the undersignad has ordered the sale of propesty mantioned in the Schedule balow in
salisfaction of the =aid cerificata.
And whereas a sum of Rs, 21,2784, 567 .00 [Rupees Twenty one crore fwenty seven lakhs eighty
four thowsand five hundred sisfy seven only) along with pendent-Fte and further intarestm
16.25% p:a with monthly rests from the date of filing of ariginal application i.e. 13.03.2014 fll
payment andior realization fram COs.
hitice is heretry givan thalin abeenca of ary order of postponament, the said proparty shafl be sold on 1 1.04.2022
bedwean 0200 PM o (300 P festh subo exbension clauss in casa ol bid in last 5 minutes befara closing,
il regquirad| by & auclion and bidding shall lake place lhrough "0n line Elaciranic Bidding” through the
wabsile of M a-procuramant Technologies Lid, bilps:Tdrt aucliontigerned hidving address at B-T04,
Wiall Streeddl, Opo Osigrd Club, Mear Guigsal Collega, Els Bridge, Akmedabad 380 006, Gujaral {ndia)
Phone Nes,. 07568136841 /56 151, 0T9-681 3800, Conlact Parsan : Mr. Praveeriumar Thevar (Mabil
+91 BT2ETTER2E]. Emai addness - prvegn fhivasiiauclioniger nel ocsupnotiffzuciontiger ned
Far further details contae:
Mr ARl Kumar Singh, Asslstant Ganeral Manager Mablle 9930332686
The sale wil beafthe property of the deferdant bove named a5 mentionad
n the schedula below and thea lisbiities and claims afaching o the said proparty, s0 far as they hava been
ascertzinad. are thoee specified inthe schedule againsteach kot
The proparty will ba pud up for the sakain the lobs specfied in the schadulie. i the amound bo be realized is
salishied by the sale of a partion of $e proparty, the sale shall baimmedialedy sloppesd wilh respact o tha
resmarrder. The saka also be shopped i, befone any ot s knocked doen, the ameans menltionad in tha s2id
cerlificale, inberest costs (including GosLal e sale) ane lendered ba the allicer conducting thi saleof proal
& given 1o his sabisfaction thal the amount of such ceriScae, mlerest and coels have been paid bo b
ursersignesl,
Mo officer or ofhier perscn, having any duby io pesfarn . In conrection wih sale, either drecty or indrectly
bl for, acoquing or attempl b acquire any nlerest in e property sold, The sale shall be subject bo the
candiions prescribed in Second Schedule of the Incame Tax Act, 1961 and the rules made thane under
ard to the further fobowing conditions
The pariiculars spacified in tha arnesed schedule have baen stated 1o the bastof tha in formation of tha
undersigned, buf tha undarsigned shall not be enswerable for any aror, mis-staiement or oméssion in this
praclamaticr.
The assets shall b= auclianad LOTWISE as perthe following details -

EMD
Smounk

fncraments
Bid

Zr Descrpion of the property Dateof | Resare Pros

M Insp

1 |MnRBeanng P Hog FA-d, FA-5, FAG, FA-l (4.04.27
T&FAA {alan first foar) hasirg the
super bult-up arse edmeaswring about 1
0000 sg. L Torming partal e Commarcial
Compleximown as ‘M G Cenlrum’

cansfructed on land bearing Khasra
Mos. 389 min 370 min & 3711 min situeted
imaxlended abadi (Lal Doral of Village
sultargur, Tehall Hauz : Khas, Mew Delhl

G 000000 1 il O D00 | 100,000/

7 [Unitbearing Pl Nos GB- 1, GB-6 & GB-6A
(al ocnground floar) having tha supsr buit-
up area admeasuring  aboid TH00 g0
foemring pat ol the Commerncial Complas
krwn &= MG Centrum consinacted on
land baanng Khasa Mos. 302 min  silualed
in eended  abadi, [Lal Darakal Villkage
sultanpur Tehsil Hauz Bhas, Mew Dalhi,

0d.04.22 | 825000005 [&2,50000,] 100,000

1. Th resenee price baknwwhich fe proparty shall nol be sokd wil be as per abave menlianed Ials,

2. The anount Dy sl the: Becd 5 b0 b increaged sharl be as per, abave menlioned lots, In he evenlalany
dispute ansing &t the amountal bd, aras e the Biader, the kot shall at ance be again pdupio auction

3. The highest bidder shall be dactaned s ke the purchaser of any lod, It shal be inthe diseretion of the
urdersigned %o declinelacceptanca of the highest bid when the price offered appear so deatly
nadapuate g5 o make itinadvizable to do sa.

4. Tha publhc &t lemnga & hanaby inviled & bid in the said E-Auction. The offars in & sealed emvalopa along
with demand drafl! pay arder of any Mationalizad Bank' Scheduled Bank along with EMD Amouni as
per abova mentioned Lots should ba deposited with the undersigned niat &aler than by 4.30 p.m. on
(6.04.2022. The demard draft { pay ordar shauld ba drawm in favour of the "Recowary Officar, DRTHI,
Mumbain BP Mo 143 of 2018, The above amount'demand draftpay order shall be refunded fa tha
urespeassiul biddars afbar duws verification! submission of KYC documants
Atbested photocogy  of TANPAN card. Address Proal, Demand Drall' Pay Order shall De uplcadisd
with the anling offer, The last date far submission of onling cfers aloogwih EMD and he ofher
information detsls i 06,04 2022 Dy 4,30 prumy, The Prvsac, inspeclion of Ihe propéies may be laken
etaseen 10,00 a,m. o 5.00 p.m woe.§ 04.04, 20232 & the propesty ibe

5, The copry of PAMN card, Acdress procd and dentity prood, E-mal 1D, Mabile Moo and declarason if they
are bidding on theirawn behalf oran behalf ol their principals, In thelatter case, they shall b reguined ba
depeait their authority and in defaull their bids shall be rescted. In case of the comoany copy of
resolution passed by the board members of the company o any ather document confirming
repraseniation fattomey of e compeny and the receipticaurder foil of such deposil showld reach bothe
said servica provider or CH Bank by e-mail or atharaise by the said data end hard copy shal ba
submitted befars e Recovery Officer-ll, DRT-I1. Mumbai on 06.04. 2022 upte 430 pon. In casa of
fgilure, bid shall not ba considered.

4. Tha successful bickder shall hawa to daproeit 25% of his fnal bid amount afler adjustment of EMD by

next bank working daw ia. by 4.30 PM. in the form of demand dralt / pay ardar in favourof the “Recoweny

Officer, DRT-I, Mumbaiin B.P No. 143 of 2018 or directly by way of RTGSNEFT inthe Accourn

Mo, 30043253890 with Siabe Bank al India, Fod Market Branch, Mumbai, IF5C Coda No: SERD00534T ol

Restavery Qfficer, DRT-1l, al Mumba

The purchaser shad deposiithe batance T5% of final e amount onoor betone 151 day from the date

of sale-ol the praperty, IF he 155 day i3 Surday or other Holiday, e on the firsd bank working day

afterihe Eihday by prescibed mode as statedin para Babove. | addition o the abave, 1he pechaser
shall dan depoalt poundage fee with Feeovery Officer-il DRT-I1E2% wole Bz 10000 andi 1% of the
excess af sad amountaf Ra 1,000/ hrough DO in favour of Reglatrar, DRT-IL Mumbai,

In case of dafault of payment within the prescribed pariad. the deposit, aftar defraying the expensss of

the zale, may, & the undersipned thinks fi, be fordaited fo the Gowemment and tha  defauiting

purchaser snall forfet &l claims to the proparty ar te smount deposited. The proparty shall be rasald,
aftar tha iz=us of fresh prodamation of sale. Further the purchaser shell also be liable bo make goed of
ary shortfallor difference betwean his final bid amound and the price forwhich i is subsaguanily sald.

Tha property s baing soldon"AS 15 WHERE 15 BASIZ™AND "AS |15 WHAT 15 BASIS,

Thee unckersgned resens e right 1o accenlar reject ary or ol Hils i ound wreasonabie or posinens

fhe auctionat any e withcul assigning any reasan

-

Claims, i any, which hawe
been put foreand Lo the
progperty, and ary othar

o particulars baaring
o dgnabung and v

Revanus
assessed
upon lhe
prexmty o Ay
part tenaod

Mo, |Dascrip@ion of the proparty o be
of |sold with the names of lhe co
loks [owners whene the property belons o
defeulter and any ofher person as
CO-DWTETS.

Dietails of any
oiher
BRCUmbrance i
which propeniy i
liable

1 2 3 4 a

Unit bearing Pwt. Mos.FA-4, FA-B Mot Morigaged Mol Awakable
FAeE, Fi-T & FA-56 (a3 on available| avalabie
first floar) hiaing the super buili-up
srag admeasuning ebaut 10000 =g ft
farming past of the Commercial
Camplex known as MG, Cenbrm,
canstructed on land bearing
KhazraMes. 260, min3T0 min &
711 min s#uabed in exianded abad
(Ll Dara) of Vilage Sullanpur,
Tebeil Har Khag, Mew Dedhi

Mok Mot dvaiable.

g [Unit bearing Put. Nos 8.1, G546 &
availabla

GBE-B4 [all on ground avadanle,
floce) having the supar bult-up area
afresesuring At TEO0 5. L Foming
par of the Commencial Complex
known 25" M.G. Centrum, consinacted
cn fand bearing Khasra Mos 382
min siluated in exbendiad abadi (Lal
Dara) of Village Sularpur, Tehsd
Hauz Khas, Maw Dethi

Morlgaged

Given under my hand and seal on this 22nd day of February, 2022 o

Sunil K Meshram
Recavery Officer

QET I, Mumiba

fi-aanci“. ep.‘ .in

REGIONAL OFFICE Ghaziabad
2nd Floor, Mahamuxmi Mall,
C-2, ROC, Ghaziabad, U.P-201001

NOTIFICATION FOR EMPANELMENT OF GOLD JEWEL APPRAISERS

W intend bo empans! new Gold Jews Appraisers/professionals. They will be engaged at
branches to assist in the process of Gold Jewels quabty assessment and weight
measurement. The senvices of the empaneled appraisers is purely 8 matterof Contract.
There would be no claim for employment by the appraiser whether part time or full fime at
any point of time n future,

ELIGIBILITY

« Apphcant should be Indian nalional and permanent resident of nearby area of the
branch and well established in his/her arsa of operationsitrade/businessivocation and
KY'C compliant.

» The applicant showkd be & skilled goldsmith having minimum three [3) vears of
experience in the similar ine of business,

+ The applicant should preferably be a member of the local bulion markel with proper
identification

» The applicant should preferably possess a cerificate of experience in jewel making
issued by a training Institute like Dept. of MSME, Gold Jewel association, Gold Smith
Association e,

+ Prafarance will be given to applicants having license of Testing Gold Ormamaents.

» Flendble suraty deposit to be made at the time of empanelmeant.

= The applicant should mot have been comicied of any criminal offence and sentenced to
imprisonment inthe past

= The applicant should not be closely related to any siaff of the branch for which helshe is
being empaneled.

* The applicant who are already on the panel of other Banks/F| can also apply with NO
Dbjechion cerificate from the Bank/Fl. However, preference will be given 1o fhose who
qualified and interested towork with ocur bank exclusively.

* The Gold Appraisers will be paid appraisal fee as per the bank norms

» Acceptancerrejection of the apphcation i at the sole discretion of the Bank and no
further correspondence will be entertained in this regard

« Lastdate for submission of the application is 10.03.2022

For further details and application please contact nearest Branch/Reqgional Office of
Union Bank of India or our Web site www.unionbankefindia.co.in

gforaa das (/) Union Bank

Regional Head

qasna SimiEiE sl

&

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

punjab natio nal bank

odhe name you con BANE upon!

POSSESSION NOTICE

(For Movable/Immovable Property

4351, RPG Tower, Mangal Pandey Magar, MEERUT-250001, Circle SASTRA - Meerut East, Email: ce827T8Epnb.co.in

redeem the secured assats.

Whereas, been the Authorized Officer's of the Punjab National Bank under the Securntization and Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under Section 13 read with the Security Interest {Enforcement)
Rulas, 2002, issued demand notice/s on the dates mentioned against each account calling upon the respactive borrower/s to repay the amount as
mentioned against each account within 60 days from the date of notice(s) date of receipt of the said nolice(s). The borrower having failed fo repay
the amount, nolice is hereby given to the borrower and the public in general that the undersigned has taken Symbolic Possession of the
propertyfies described herein below in exercise of powers conferred on him under sub-section (4) of Section 13 of Act read with Rule 8 of the
Security Interest Enforcement) Rules, 2002, on the borrower/'s in particular and the public in ganeral is hereby cautioned not to deal with the
propertyfies and any dealing with the propertyfies will be subject to the charge of Punjab Mational Bank for the amounts and interest thereon. The
borrower's /guarantor's /mortgagor's attention is invited to provisions of sub-section (8) of section 13 of the Act in respect of ime available to

5. lfa} Demand nofics Date
{a) Mame of Branch (b) Name of Account Outstanding as on
No. le) Hame of BorrowersiGuaranterMortgager & Address Description of property Mortgage F:E::;EEE:I:E\‘E dafe clfﬂmanﬂd natice
. (@) Branch: Civi Lines. Sakt e e T e TR ) 63 R0 R
pothecalicen af all current an Ol S85eS alera g ;
E:]J mz g?;;%;tfeﬁrr Prop: Sl S:{J.Hil'_l.r A portlon of Property Nagar Migam no.75, (old|(b) 25.02.2022) . im:%ua wel
op: 3h, Atigur Rehman Address: Zakir : :
Hussain Colony,21A-1, Near Govt. Glrds Inter College Hapur e R e L P R B e T 01.11.2021 +
: . -alla- Purwa Jadeed, Shahpeer Gate, Meernut, belonging legal ather
Road, Meerut. Sh. Atiqur Rehman slo Abdul Hafiz (Proprietor | |1, i Shafikul Rehman Sfo Abdul Hafeez Boundaries Charges
Guarantor) Address: H.no- 54 & 76, Daudgran.Shahpeer Gate, | of which are as follows:- East: Hapur Road, West: Prop
Meerut, Sh. Shfig Ur Rehman S/o Abdul Hafiz (Guarantor! |-erty of Abdul Hafesz & others, North: Shop of others, |
Mortgagor) Address: H.no-76, Daudgran, Shahpeer Gate, Meerul | South: Gali. e
Sh. Laig Ur Rehman Sfo Abdud Hafiz (Guarantor) Address:H.no -73, Daudgran, Shahpaer Gata, Mesrnul Sh. Habesb Ur
Rehmansio Abdul Hafiz (Guarantor) Address: H.no-76, Daudgran. Shahpeer Gate, Meerut
2.| (a) Branch: Lokpriya Hospital, Meerut Descrimim_nf immovable’Movable property Primary Security {a) 18.11.2021 Rs.
(b) Mis National Medical Hall Hypothecation of all current and Movable assets Collaleral 63,06,804.14
i : : Securily A House bearing no. 1510, Measuring 148.88 Square, |(b) 28.02. 2022 4 intt. Due we i
[c) Mz Mational Medical Hall Represanied through Prog: Lale Yards situated at Islamabad, Kithora, Tehsil- Mawana, Disti- 01.11.2021 +
Ram Kumar Bansal S/o Late Badr Prasad Through Legal Heirs | pesnut. belonging to Shei Ram Kumar Bansal Sio Late Badri ;
Address: Garh Road, Kithore Pin: 250104 Other Address: Rio| Prasad. Boundaries of which are as follows:- East: 60 feet 00 legal other
1510, Istamabad, Garh Road, Kithore Rural Pin: 250104 Other|inch/Property of Shri Raja Ram & Shri Ram Pal. West: 80 feet Charges
address: Rio 71, Shastri Nagar, Sec- 8, Meerut, Vimal Bansal Sio | 20 inch/Property of Fandit Om Prakash. North: 22 feet 04 inch
late Rarm Kumar Bansal Address: Garh Road, Kithore Pin250104|/Garh Road. South: 22 feet 04 inch/Property of Allauddin atc.
Other Address: Rio 1510, slamabad, Garh Road, Kithore Rural Pin: 250104 Other address: Rio 71 Shastri Magar, Sec- 8,
Meerut Vimal Bansal Sic late Ram Kumar Legal Halrs Bansal Address: Garh Road, Kithore Pin: 250104 Other Address:
Rio 1510, Islamabad, Garh Road, Kithore Rural Pin; 250104 Other address; Flo 71, Shasiri Nagar, Sec-8, Maerut, Mrs.
Kamlesh Bansal Wio Late Ham Kumar Bansal Address: Garh Hoad, Kithore Pine 250104 Other Address: Ria 1510,
Islamabad, Garh Road, Kithora Rural Pin: 250104, Oiher address: Rio 71,5hasiri Magar, Sec-8, Meaerut, all legal heirs
of Ram Kumar Bansal

| Date: 01.03.2022

Place: Mearut

Authorised Dﬁ&en Punjab National Bank

0120-6651214

For All Advertisement Booking
Call

CIN: L15424PB1990PLC010903

[Pursuant to Regulation 47 (1) of the SEBI (LODR)
EXTRACT OF UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 31°' DECEMBER, 2021

(Rs. in Crores)

INDIAN SUCROSE LIMIT

Registered Office: G.T. Road, Mukerian - 144211, Distt. Hoshiarpur, (Punjab) India
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UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED DECEMBER 31, 2021

=

D

Regulations, 2015]

Accounting Standards (“Ind AS”) 34 “Intrim Financial Reporting” prescribed under sectio

2. TheAbove results have been reviewed by the Audit Committee and thereafter approved

1. The Financial results has been prepared in accordance with recognition and measurement principles as laid down in the Indian

relevant rules issued thereunder and SEBI’s circular No.CIR/CFD/FAC/62/2016 dated July5, 2016 as amended from time to time.

meeting held on 28.02.2022 and there results have been subjected to limited review by the statutory Auditors.

AT GYANCHAND JAIN

Sr. Quarter Quarter | Quarter | Nine monthg Nine months Year : 3 ;

. Place: Ahmedabad {Intarim Resolution Professional}

No Particulars Ended Ended Ended Ended Ended Ended Date: 01 March, 2022 Regn. No.: IBBUIPA-001/1P-POO36BI2017- 18/10625

31.12.2021] 30.09.2021| 31.12.2020; 31.12.2021| 31.12.2020, 31.03.2021
(Unaudited) (Unaudited] (Unaudited) (Unaudited] (Unaudited] (Audited) @ Government of Tamil Nadu T e
Total Income from operations 9323|  50.00|  7863| 23347| 223.36| 43421 Ti“:‘wiﬁ'r gEPﬁ“EEF£L s s

2 | Net Profit / (Loss) for the period (before Tax, 3.85 180 1.90 736 300 3055 EHORT L B L R et H]II:IEH NOTICE
Exceptional and/or Extraordinary items) SR, 3y 2y e .

3 | Net Profit/ (Loss) for the period before tax 3B 180 180 73| 300 F05| | g For deteils, Visk wewibenders.in.govin. TR
(after Exceptional and/or Ext.raordlnary items) 2. e-Blds are invited by District Forest Officer. Vellore Forest Division of

4 | Net Profit / (Loss) for the period after tax 2.68 12.76 1.35 16.52 2.03 22.37 Tamil Nadu State under Two Cover System for Road works under Forest
(after Exceptional and/or Extraordinary items) Department Tribal Welfare Scheme (2021-22).

5 | Total Cgmpreheqsive Income for the period 0.03| (011) 0.00 (007) 0.00 (062) 3. The Bid documents can be downloaded from www.tenders.tn.gov.in
[Comprising Profit / (Loss) for the period (after tax on free of cost and it can be downloadad from the date 28.02.2022 to
and Other Comprehensive Income (after tax)] 14.03. 2022

6 'Equity Share Capital 15.46| 15.43 15.42 15.46 15.42 15.42 4. The Last Date and Time for downloading and submission of e-bid

7 | Reserves (excluding Revaluation Reserves) 0.00{ 0.00 0.00 0.00 0.00 0.00 Documents up lo 14.03.2022, 5.30 pm.
as shown in the unaudited Balance Sheet of the 3. Date and fime of online opening of e-bid documents will be held on
previous year 15.03.2022 10.30 am. at Dhistrict Forest Office, Vellora Forest Division,

8 | Earnings Per Share (of Rs.10 /- each) Phase - IV, Rangapuram, Vellore District - 6§32 009.
(for continuing and discontinued operation)- District Forest Officer,
1. Basic: 1.75 8.25 0.88 10.65 1.32 14.47| | DIPR/832(Tender/2022 Vellore Forest Division, Vellore - 9.
2. Diluted: 1.75 8.25 0.88 10.65 1.32 1447 ] s spmeiGard e U avilid b v i

NOTES TORESULTS:

n 133 ofthe CompaniesAct, 2013 read with

by the Board of Directors in their respective

FORM A
PUBLIC ANNOUNCEMENT
ilinger Regulation § of the Irsohency and Barknsgtcy Baard of India
(Inacheancy Resciuion Process for Corparate Persens] Requlations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

MABSOOT BUILDHOMES INDIA PRIVATE LIMITED

12, Classes of crediors, f any, under clause [I:nl-' Mol appicable al prasant
of sub-secton (BA) of section 21,
ascertained by the intenm resolution
. prafassional .
13, Names of Insohency Professionals Nol appicable al prasen
identifed to 2t as Authonized
Representative of creditors in & class
| Theee names for sach cass) .
14! [a) Relevant Forms and a} Mipsibbi.gov inhomedownloads
o ’--. (0] Dededs of authonzed representatives i} Physiced Address same as mentaoned
#j = NFgrat are available at: : I in !|:I|I|:|i'ﬂ.: 10 and

RELEVANT PARTICULARS
1. | Name of corporabe debhor | Mabsoot Buildhomes India Private Limited
2. | Datle of mearporation of corporale debbor | INT7/2013

3 | Authority under which corporate debfor | Registrar of Companies - Dedhl
___is incorparated | registerad _

4 Comparate Identity Mo, ! Limited Liakility

__ Identfication No. of corporate deblor
5. | Address of the regisierad office and
principal office {if any) of corporate dablar
8. | Insohency commeancamant dala in
respact of corporate detbor

[ UT0108DL2013PTC 254891

A-8B, Second Fleor, Friends Colony Easl,
Sauth Delhi - 110085 India,
| 17th February, 2022 NCLT. New Dalhi Bench
passed Order vide CP [IB}-7TBNDV2021
| Order received on 28th February, 2022,
27th Auvgust, 2022 (130 days from the
| inschvency commencement daie]
Mr. Ajit Gyanchand Jain,

7.  Estimated daie of closure of insolwency
resolubion process .
8.1 Mame and regislralion number of the
insoivency professional acting as inferim | ReguNo,
resolution professional [ |EBITRA-DD1P-POD3ER2017- 1810625
4. | Address and e-mail of the intarim resolution | 204, Wall Straet-1, Near Guaral Collage,
profassional, a3 reqistenad with the Board | Ellizbridge, Ahmedabad - 380006
|Email: aitvcancacom
204, Wall Streed 1, Near Gujarat College,
Ellizbridge, Ahmedabad-380006;
| Emadil: cirp. mabscot@igmail.com
1dth March, 2022

Address and e-mail {0 be used for

corraspandance with he it resoiulmon
| professional

11.. Lasi date for submission of claims

10.

i) Ernail IRF al: cipomabssol@gmal com
. _ |biNotApplicable
Matice is hereby given that the Mational Company Law Tribunal has ardered the commencement
of a conporate msolvency resalution process of the Mabsoot Bulldhomes India Private Limited
ond 7th February, 2022, The Order recedbwed on 26th February, 2022
The creditors of Mabsoot Buildhomes India Private Limited, ane hareby callad wpon o submit
thair clasms with proof on or before 14th March, 2022 to the inferim resolulion professional at the
address menfioned against entry Mo, 10
The fingncial creditors shall subm their claims with proof by slecironic means only, All other
creditars may subsrsl the claims with proofin person, by postor by elsctronic means
A finarcial credilor belonglng to a class, as ksted against the entry No. 12, shall Indicate its cholos
of authorised represeniadive fram amang the three insolvency professionals listed against andry
MNo.13 ko acl as aulborizad reprasanlalive of tha class [Mona at prasant] in Farm CAL
Submizsion of falss or misleading proofs of claim shall aflrect penatlies,

VIPORTAN
st care Is 1aken prior 1o acceptance O

advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
or otherwise acting on an
advertisement in any manner whatsoever.

FormmNo. 1NC=26—
{Pursuantto Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 0
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
A S SHOE ACCESSORIES
PRIVATE LIMITED
(CIN: U74899DL1989PTC038495)
having its Registered Office at
15 SAYED NANGLOI, GURUDWARE WALI
GALI, DELHI-110041

NOTICE is hereby given to the General Publi
that the company proposes to mak
application to the Central Government unde
Section 13(4) of the Companies Act, 201
seeking confirmation of alteration of th
Memorandum of Association of the Compan
in terms of the special resolution passed at th
Extra Ordinary General Meeting held o
25th January, 2022 to enable the company t
change its Registered Office from Nation
Capital Territory of Delhi” to the “State o
Haryana”.

Any person whose interest is likely to b
affected by the proposed change of th
registered office of the company may delive
either on the  MCA-21 port
(www.mca.gov.in) by filing investo
complaint form or cause to be  delivered o
send by registered post of his /her objection
supported by an affidavit stating the nature
his / her interest and grounds of opposition t
the Regional Director, Northern Regio
Ministry of Corporate Affairs, B-2 Wing, 2n
Floor,
CGO Complex, New Delhi-110003 withi
fourteen days (14) from the date of publicatio
of this notice with a copy to the applican
Company at its Registered Office at th
address mentioned below:-

15 SAYED NANGLOI, GURUDWARE WALI
GALI, DELHI-110041

For & on behalf 0

A 'S SHOE ACCESSORIES PRIVATE LIMITE[I
Sd/

RAKESH KUMAR RASTOG

(Director

DIN : 00502724

Date : 28.02.2022 | Place: DeIhI

Form No. TNC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 0
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND

In the matter of
BAAF ENGINEERS PRIVATE LIMITED
(CIN: U29248DL1996PTC078829)
having its Registered Office at
D-84, City Apartment, Vasundhara,
Delhi-110096

......... Applicant Company / Petitionef
NOTICE is hereby given to the General Publi¢
that the company proposes to makd
application to the Central Government undef
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of thd
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held of
Monday, 21st February, 2022 to enable thg
company to change its Registered Office from
National Capital Territory of Delhi” to thg
“State of Uttar Pradesh”.
Any person whose interest is likely to bg
affected by the proposed change of the
registered office of the company may delivef
either on the MCA-21  porta
(www.mca.gov.in) by filing investo
complaint form or cause to be  delivered o
send by registered post of his /her objection
supported by an affidavit stating the nature o
his / her interest and grounds of opposition t
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2n
Floor, Pt. Deendayal Antyodaya Bhawan
CGO Complex, New Delhi-110003 withi
fourteen days (14) from the date of publicatio
of this notice with a copy to the applican
Company at its Registered Office at th
address mentioned below:-
D-84, City Apartment, Vasundhara,
Delhi-110096

For & on behalf
BAAF ENGINEERS PRIVATE LIMITE
Sd/
ANIL BHA
(Directol
DIN : 0165042
Date : 28.02.2022 | Place : Delh

3. Theprevious financial period figures have been regrouped/ rearranged wherever considered necessary. loss or
4. Statement of Un-Audited financial Results for Quarter ended 31%, December -2021 is also available on the portal of Bombay Stock
Exchangei.e. https://www.bseindia.com/and also available on the website of Company i.e. www.muksug.in.
By order of the Board Publications.
For Indian Sucrose Ltd.
Sd/- Sd/
(Kunal Yadav) (Ravinder Sharma) .

Place: Mukerian Managing Director Chief Financial officer] | @dvertisers
Date: 28.02.2022 DIN: 01338110 PAN: AOHPS4576A

&5 e asiaT REGIONAL STRESED ASSET

EWM RECOVERY BRANCH E-AUCTION -

- 751, MANGAL PANDEY SALE NOTICE
: ey e :
; ([0 i sae NAGAR, MEERUT

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UNDER THE
SECURITISATION AND RECONSTRUCTIOM OF FINAMNCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISIO RULES
8(6) AND 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002 .

Fules, 2002,

Authorised Officer of Bank of Baroda, (Secured Creditor),will b2 sold on “As

SALE WOTICE FOR SALE OF IMMOVABLE PROPERTIES "APPENDIX- IV-A [See proviso to Rule & (2) & 8 (6}]
E-Auction Sale Notice for Sale of Immaovable Assels under the Securitisation and Reconstruction of Financial Assets and Enforcement

Natice s hereby given to the public in general and in particular to the Borrower () and Guarantor (s) that the below described immavable property mortgagedicharged 1o the Secured Creditor, possession of which has been taken by the

] 15 whara is”, "As is whal is”, and "Whatevar there is basis” for recovery of below menfioned account's. The details of Ba tai et
Asselis/DuesiReserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below - g s mowerls/Guarantor/s/Secured

of Security Interest Acl. 2002 read with proviso to Rube 6 (2) & 8 {B) of the Security Interest (Enforcement)

Sr. N dd o Date of Date & Time | Reserve Price EMD  |Status of Possession] Froperty
No. ame & HGHF:,?:n:';I.? ool oweris ! syl ol Fraperly Demand Notice of and (Constructive | Inspection
Total Dues E-aucticn. JPhysical) Date & Time
1.|BRANCH ; Roorkee Road, Muzaffarnagar PROPERTYNO.1:- Alithatpartand parcel ofthe) pemand Notice | 24.03.2022 | Property No. 1 Physical 15.03.2022
M/s Krishi Agrochem Private Limited, Add : First Floor, Om Clinic Main| property consisting of Plot, ad-measuring 2100 Date biatwaen Raserve Price Possession bestwiean
Road Village Mara Post Office Mansoorpur, Muzaffarmagar sq. meters, Situated at Khasra no. 360 (khata no. 16.07.2019 ozonpPM | Re 2483 Lakh Bid Increase Ttk
Mr. Kartavya Chaudhary S/o Pramod Kumar (Director) Add : 60/679| 138), Village Begrajpur, Pargana Tehsil Khatauli, ' to Rs EEFS"EDL ie Amount o =
Kambalwala Bagh, Muzaffamagar District Muzaffamagar in the name of Mr, Pramod|  outstanding 06.00 P TR Rs. 20.000.00
Mr. Dharmendra S/lo Omveer (GuarantorfMortgagor) Add:Village|Kumar S/o Shri Dharmmveear Singh registerad with Amount
Ghasipura Hussainpur Bopada , Mansoorpur, Muzaffamagar the office of Sub Registrar Khalauli. Bounded as:| gs, 79.75,000.00
Mrs. Mithlesh Wio Late Shri Om Kumar Dabas (Legal heirs of East: Chak road, West: Property of Ravi, North: (Inclusive of interest
Guarantor /| Mortgagor late Shri Om Kumar Dabas) Add: 1868 Anand|Property of Nutan Kumar (Shakumbri Agro| .., 25 06 2018)
Vihar Galino 4 South Civil Lines , Muzaffarnagar Industries), South:; Property of Shri Nifin Kurnar + Interest & Other
Mr Gaurav Dabas 5/o Om Kumar Dabas (Director) (Legal heirs of PROPERTY NO. 2: - All that part and parcel of the Expensas Physical
Guarantor | Mortgagor Late Shri Om Kumar Dabas) Add : 1888, il oy it Property No. 2 | 4 i
; : S property consisting of Plot, ad-measuring 752.40( from 30.06.201% Reserve Price ossession
Anand Vihar Gali No 4 South Civil Lines, Muzaffarnagar : - i
Ne Piaincd K slo Dh G Add-Vi sg. melers, Siluated al Khasra no. 283M, Village Re. 35.20 Lakh Bid Incraasa
DT. el WIMAT =g P, aramveer (Guarantor) Add:Village|y,ceqin pur Bopada, Pargana Tehsil Khataul, EMD Artoairt:
aulatpur, Mansu;:j:—rpur. Muzafiamagar : District Muzaffamagar in the names of Mr Rs. 3.52 Lakh Rs. 20,000.00
T;E-Tiaur;:::::?]ﬁ:Ea;a?;ﬁ;;;f%::;ﬁmf Mortgagor) Add:House no|nyo rmendra and Mr. Harmendra both sons of
x Late Shri Omveer singh. Bounded as: East
Kumari Shruti D/o Late Shri Om Kumar Dabas (Legal heirs -:-fl il g : - :
; Shivalik Petrol Pump, West: Plot of Shri Sunil
Guarantor  Mortgagor late Shri Om Kumar Dabas) Add: 1868, Anand ; i
Vihar Gali Nod South Civil Li Muzaft Kumar then chak road, North: Property of Mishu
ihar al No 4 South Livil Lines, Muzaffarnagar and Petrol Pump. South: Rasta 15 wide

on Mobile : 9105917184 , 6397877055

For detailed terms and conditions of sale, please refer to the link provided in https:fiwww.bankofbaroda.infe-auction.htm and https:/fibapi.in. Also, prospective bidders may contact the authorized officer

Date: 01.03.2022 Flace: Meenut

Authorised Officer Bank of Baroda
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S.I.CAPITAL & FINANCIAL SERVICES LIMITED

CIN: L67190TN1994PLC029151
Email: info@sicapital.co.in, website: www.sicapital.co.in
Registered & Corporate Office: 64, Montieth Road, Egmore, Chennai-600008,
Tamil Nadu, Tel: + 044 421 458 40

CORRIGENDUM TO THE POSTAL BALLOT NOTICE DATED 15.02.2022

Dear Shareholders,

This Corrigendum to the Notice of Postal Ballot dated February 15, 2022 is being
issued by the company and should be read in continuation of and in conjunction with
Motice of Postal Ballot dated February 15, 2022, which was dispatched to the
shareholders on February 15, 2022, unless otherwise specified.

The shareholders of 5.1.Capital & Financial Services Limited are requested to note that
the developments/ amendments with respect to and in connection with Notice of

Postal Ballot dated February 15, 2022 are as under:

1. In addition to the statement as disclosed at Point No. (v) of ltem No. 2 & 3 under

explanatory statement of the

shall also be included and be read as under:

Notice and any statement wherever appeared
inthe Notice with respect to pricing of equity shares, the following

statement

In Compliance with Regulation 166A of SEBI {ICDR) Regulations, 2018 and
subsequent amendments thereto, a Certificate has been taken from an
Independent Valuer, Mr. Hardev Singh (Registration No. IBBI/RV/06/2019/11174)
and he recommended the fair value of shares of the company as Rs 7.o6/- per
share and the said certificate has been taken in view of allotment of more than 5%
shareholding to one of the proposed allottees, Mr. Anu Thomas Cheriyan, on the
basis of fully diluted capital of the company and the same shall be made available
and published onthe websites of the company, i.e., www.sicapital.co.in.

2. In addition to the statement as disclosed at Point No. (xi) of tem No. 3 under
explanatory statement of the Notice and wherever appeared in the Notice, the
following statement shall also be included and be read as under:

The proposed allottee, Sharewealth Securities Limited, belongs to promoter
category of the company and pursuant to proposed preferential allotment, there
shall not be change in control of the company and Sharewealth Securities Limited

shall be remain as promoter of the company.

3. Inaddition to the statement as disclosed at Point No. (vii)

of item No. 2 & 3 under

explanatory statement of the Notice, the following statement shall also be included

and be read as under:

None of the Directors and Key Managerial Person(s) of the company have shown
their intention to subscribe to the proposed preferential allotment.

By the order of Board of Directors
For S.1.Capital & Financial Services Limited

Date: 28.02.2022
Place: Thrissur

Sd/-
Ms. Aneetta C Vilson

Company Secretary & Compliance Officer
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